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IN THE HIGH COURY OF DELHL AT KEW DIELJIT -

FXTRA-ORDINARY CIVIL WRIT JUR!SIJI(!TI{_‘J’:"T

WRIT PETITION ((7 NO), OF 2021

IN THE MAL'TER OF;

Chartered Accouniznts Associntion & (s v  Petitioners
' Yersus

Reserve Bank af Tndia & Ors. : ~ Respondenis

LURGENT APPLICATION

e .
The Registrar, -
L:Eh Court of Delhi a1 Wew Dellii.
} Will you bindly treat the accompany ihg Writ us ai nrgent u.:nue in
- aveordaace with the Fligh Cowit Bules and Orders. T]:.m'Gmu.ud,i of
WECNCY Me -
1. T_j:gent diresdions & Hﬁpﬂﬂdem Ko | I:Rt‘-l‘:n"l'_‘- .Elank: of
. Trdia) to share the eprrent list of contining audiws with
regpondont Ne 2 (bidiyn T!-:;mk through Chairan)  for
allotment of Tianlk Bra.uf.:h audis io the r..-m-i’rmuin & anditors.
2, Usgent direction to Respondent No 1 {Reaorve Bank-of India)
£ quash the appermanents already done [or Lthe rn,-; 2020-21
E) Urgent direition to Respondent No. 2 (ie Tndian Bank
through {hwirnan) to redo the: entire process of aflotment
. eomgidaring the contibuing auditars '
Yowrs faithfully,

(DT, AVINASI FODDAR)
Advocale

{Enralmen] ~o- G247:2017)
FG2, 3N Tnterio, Near CHNG Peual Pumnp, Bhutar Road. Surat - 3950407 .
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